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“PUBLIC' ACCOUNTS COMMITTEE
HI{P{DRED AND TWENT\'-sEVENTH AND HUN-
DRED AND TWENTY-EIGHTH REPORTS ETC.

SHRI K. LAKKAPPA (Tumkur): T beg
to present the following Reports (Hindi
and English versions) of the Public Ac-
counts Committee:—

(1) Hundred and Twenty-seventh Re-
port on Coffee Board.

(2) Hundred and Twenty-eighth Re-
port on Action Taken on Forty-seventh
Report of the Committee regarding Lost
Property Offices.

MR. SPEAKER: Shri P. V. Narasimha
Rao,

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): Sir, which comeg first
the statement by Minister or Calling At-
tention?

STATEMENT RE: PRESS REPORTS
THAT INDIA’S AMBASSADOR 1IN
WASHINGTON APPEARED FOR GIV-
ING EVIDENCE BEFORE A COM-
MITTEE OF U.S. CONGRESS

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): Honourable Members would
have seen 'press reports in  the
Times of India on March 28
suggesting that our Ambassador
in Washington had appeared before the
Human Rights Sub-Committee of the
US, House of Representatives. However,
as our Ambassador has himself pointed
out, no Ambassador can, or will, appear
before a Committee of a foreign legisla-
ture. Our Ambassador has informed us
that there has been no such meeting and
he did noy meet any Committee even
informally. The Ambassador did meet in-
formally, a few members of the Congress,
together' with some Congressional aides on
the Capitol Hill on March 24. He was ac-
companied by some officials of the Em-
bassy. Of the five Congressmen present,
only one, Levineg of California, belonged
to the International Organisation and
Human Rights Sub-Committee. The other
Congréssmen who met the Ambassador
were Mr. Stephen Solarz, Mr. Ted Weiss,
Mr, Mervyn Dymally and Mr. Crockette,
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afl belonging to the Foreign Relations

Cmemitte'e or its Asian and Pacific Rela-

tions Stib-Committee.

It is common practice in Washington for
an Ambassador to meet Congressmen to
discuss with them and give them back-
ground information as also factual account
about matters of current interest. Our
Ambassador has accordingly been meeting
Congressmen informally, on appropriate
occasions, to brief them about Indian
policies and developments. For example,
when the arms package to Pakistan was
under discussion in the Congress, he dis-
cussed India’s stand on the matter with
Congressmen at Capitol Hill. Such infor-
mal discussions are also held sometimes
when important official visitors come from
India. As a matter of fact, we ourselves
furnish background information in impor-
tant issues to all our Ambassadors in
order that they could have such discus-
sions and report back to us the reactions
of those with whom they hold such dis-
cussions,

At the meeting on the 24th March, the
Ambassador gave the Congressmen present,
a deéscription of the historical background
to the Assam problem, the developments
that took place in Assam and the steps
taken by the Government. Naturally, he
also answered questions asked by Congress-
men and Congressional aides.

A perfectly legitimate, normal and neces-
sary activity by our Ambassador in
Washington' has appeated in the Times of
India in’'a manner contrary to facts. T am,
therefore, placing the facts before the
House to obviate any speculation or
doubt.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Allow me two
questions, You permit a discussion.

MR. SPEAKER: Just a minute. You
will listen to me. If you have got any-
thing, you give a notice for discussion,

SHRI SATYASADHAN CHAKRA-
B?RTY: Will you allow a discussion?
g g

MR. SPEAKER: Follow the normal
practice. . Now, Calling Attention, Shrimati
Sukhbans Kaur, (Interruptions) According
to rules come to me. I will place it before
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the Business Advisory Committee. No ques-
tion is allowed, no question can be asked
after statements,

(Interruptions)**

Not allowed. You can get it under a
discussion. Then you can refer to that
and get clarification,

(Interruptions) **

Not allowed.

ot sEw Pagrt e (Ax° Paedt):
FAT TF FWHT ¢ F2F & ATar A7
g T q@T g !

FUE WETAY: W G AT TET 2
st wEw fagr avsd: T TE

MR. SPEAKER: No problem. Don’t
quote that. T am following our own rules.
I am not going to budge.

st sew Pagret s sw T
AAA 0 UFHRIT HT qahd 2| @rehT
™ AT A FE TEW & TELT AGT
2 | Wl AR T

MR. SPEAKER: 1 don’t deviate from
one principle; I don’t deviate from the
other one also.

SHRI SATYASADHAN CHAKRA-
BORTY: What is your principle?

MR. SPEAKER: My principle is to
follow the rules.

(Interruptions) **

MR. SPEAKER: Nothing goes on re-

cord, Please sit down.

Shrimati Sukhbans Kaur.

SHRI' SATYASADHAN CHAKRA-
BORTY: You won’t-allow this, We = are
the elected representatives of the people.

MR. SPEAKER: I am concerned with
the Rules of Procedure and Conduct of
Business, which the elected representatives
have given me; they have given me the
code and the rules. Nobody else has given.

(Interruptions) **

Please sit down. Nothing goes on re-
cord. Not allowed.

SHRI RATANSINH RAJDA: Mr,
Rajda, you know the rules. Read the Book

extrem 'ists etc. (CA) .

and come to me. Under the rules there
ls no problem, Out of the rule, there is
problcm.

SHRI KRISHNA CHANDRA HAL-

VDER According to the rules, has any. im-

propriety been committed or not?

MR. SPEAKER: There is no question. I
know the rule. Tt is so simple.

SHRI RATANSINH RAJDA: The House
would like to know whether diplomatic
impropriety has been committed or not.

MR. SPEAKER: You can come to me -
for a discussion if you like. Come to me
through the rule. That is all. It is so
simple. I am always open to the rule, I
follow the ruels. You also follow the
rules. (Interrupiicis) Please dont’ shout
Shrimati Sukhbans Kaur,

12.20 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCREASE IN TERRORIST ACTI-
VITIES BY  EXTREMIST:, REACTIONARY
ELEMENTS AND RELIGIOUS FANATICS DIS-
TURBING PEACE IN PUNJAB,

SHRIMATI SUKHBUNS KAUR:
(Gurdaspur): I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and
request that he may make a  statement
thereon:

"

“The reported increase in  terrorist
activities by  extremists, reactionary
elements and religious fanatics disturb-
ing the peace in Punjab by shooting
innocent persons at different  places,
and states taken by Government against
this menace, so as to preserve _ the
unity and integrity of the country,”

THE MINISTRY OF HOME AFFA-
IRS (SHRy P. C. SETHI): Sir, the
Government has been deeply  distressed
and concerned on the recent incidents in
Punjab and Chandigarh since 21st

March, 1983. In these incidents two
persons have died and thirteen
persons were injured, the

(**) Not recorded.



